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Alleged, CIOSe Link of Liaison Officer 
Executives with Customa t at 

Delhi .Airport 

429 1 .  SHRI DIGAMBAR SINGH : 
Will the Minister of FINANCE be 
pleased to ref er to the reply given to 
Unstarred Question No. 5346 dated 
the 13th August 1982 regarding alleg
ed close link of liai on officers/ exe
cutives with customs staff at Delhi 
Airport and State: 

( a )  whether there obtains any sys
tem under which the Collector (; ni:
ral Excise and Customs, ew Delhi 
or Members of Board o.f I ndirect 
Taxes dealing with Customs are re
quired to pay any surprise visits to 
the Palam Airport·--,Arrival Hall-w 
oversee the clearance of passengers 
particularly when a number of 
.flights a re bunched and that on rush 
peak days ; if so. what ; and 

(b)  if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
( SHRl FATTABHI RAMA RAO) : 
( a )  and (b) . As part of his normal 
administrative functions, the Collec
tor of Central Excise & Customs. 
New Delhi does pay surprise isits 
amongst his other formations, to the 
Palam Airport, to keep himself ap
prised of the funotioning of his charge 
with a view, inter atia to improving 
the efficiencY. So also does the 
Member in charge of Customs in the 
Board. 

Alleged ad�teration ini Imported 
Palmolein Oil 

4292. SHRI MOHANLAL PATEL: 
Will ithe Minister of COMMERCE be 
pleased to state :  

(a)  whether Government have re
ceived certain complaints against the 
St&te Trading Corporation Officials 
for alleging adulteration of imported 
iJ)almolein oil; 

· b )  if o, the details of the _comp
l'aints • rec ived uptn now ;  

c )  whether any enquir 
conduoted by Government 
regard · and 

has been 
in this 

(d )  i o·, wha ar the fin:dings 
and the action taken again.st the 
guilty p r on ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERC 
( SHRI SHIVRA.J V. PATIL) : ( a )  
and ( b ) .  A n e  s item appeared in 
the Press on 7-2-82 titled 32 STC 
officials sued for food adult ration' . 
In this n ws i em it wa alle ed that 
G ujarat Food and Drugs Control De
pafltment had filed prosecution pro
ceedings against 32 officials of the 
State Trading Corporation including 
its Managing Dir ctor and al o 
against partners of 5 privat ;!inners 
to whom the STC was entrusting 
tinning work. 

(c ) Ye . Sir. 

( d )  A complaint has been filed by 
4he Food and Drugs Inspector of 
Government of Gujarat in the Court 
of Judicial First Class Ma rat • 
Gbandhidham. The case is till 
pending in the Court and .th matter 
is sub-judice . .  
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